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ORDERS OF THE TRIBUNAL 

Oie_dated 16.34.2004 

1-leard Shri P.Y.&th. L• rried c:o- rc1 

for the applicant and Shri A.K.ose, learned 

Senior Standing Counsei(on whom a copy of the 

has been served) appearing on behalf of 

hc Respondents and perused the recors. 
for 

This is/the second time the app1icfl 

has visited this Tribunal after he had cru 

before us on 7.4.2004 in O.A.145/2004 with 

the grievance that the Respondents were not 
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heedful to his grievnces 	fter hearing the 

matter, we,ide our order dated 7.4.2004, had 

oirected tim to subijt a representation to the 

flirector of Postal Services(J-IQ) Office of the 

Chief Post raster General, Bhubaneswar for 

redress of his grievance and it was further 

directed that the D.rector of Postal Services, 

3hubaneswar, should, on receipt of sh 

representation dispose of the same within a 

period of 45 days thence. Toay by filing 

this O. the applicant further submits that 

he has now received an order bearing io.3/B.76/ 

(Sub) dated 24/26.3.2004 wherein he has been 

called upon to handover the charge of the  

aoaakapacna Branch Office to the A.S.P.O i/C. 

ft- 

	 Central Subivision, 3hadrak. it ishis further 

submission that the applicant having served the 

DepartrnenED3PII for about two decades, tne 

Respondents have not taken any step to protect 

his interest by following the instructions of 

UG Posts as contained in Cizular bearing 

10.17j15/2001 WS dated 01.10.2002. it is  Ais 

claJn that he is entitled to regularisation. 

The representation, as directed by this Tribunal 

on 7.4.2004 in 0..145/2004 i 

Ibeer submitted to the D.P.S. on 9.4.2004, 

Iby Regd.Post. 

We have already issued direction to 

Ithc DPSLHQ),  Office of the CPMG,Bhubaneswar 

that on receipt of representation from the 

licant he should dispose it of in terns of 

rules and regultio as laid down in this 

F:eeing in view te fi1ities to be 



given to the G.U.$., who are found surplus/whose services 

are terminated on extinction of the terms of provisional 

appointment. This being the case of that nature, the 

aj ppointment of the applicant h to be terminated consequent 

upon reinstatement of the earlier/rea'u].ar incbent of 

the G.I.S.3.P.M.,3adakapatha B.D. as is evidenced from the 

impugned orer dated 24/26.3.2004(nnexure-il1) in cpliance 

of the direction of this Tribunal and therefore, we have 

no hesitation in our mind that the concerned authorities 

will dispose of the :atter/representation of the applicant 

in terms of the D.G.?o 's instructioni as referred to above. 

With the above observation we dispose of this 

O.A. at the stage of admission. No costs. 

A copy of this order along with copies of the 

D.A. be sent to the Chief Post Master General, Orissa 

Circle,3hubaneswar to see that the direction of this 

Tribunal issued on 7.4.2004 in 0.A4145/2004 is implemented 

within the time as stipulated therein. 
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